
RA.-41 of 2000 

& RA-15/98 )) 

1/21 .8.2000 
	

RA-15 of 1998 is urger consideration 

before YBmber (A). Hence put up after disposal 

of RA-15/98. 

SKS 	 Lakshman Jha ) 
Member (IT) 

	

2/11 .10.2000 	Since RA-15 of 1998 has been dismissed on 

10.10.2000. Letit be placed before 
in Chamber 

the appropriate Benc,f or disposal bi 

circulation. 

SKS Lakshman Sha ) 
Member () 

	

3/12.10.2001 	None for the parties. 

- 	The applicant U.O.I. has prayed for 
extension of .time upto 31st December,1999 for 
compliance o the order dt. 02.09.1998 passed in 
QA 55/96. 

It appears that the review petition 
arising out of the aforesaid order in the QA 
vide RA-15/98 weh- was dismissed vide order 
dt. 13.03.1999. The period for which the extension 
is sought for has already expired long back.There 
appeárs no justification now for allowing the 
prayer. 

The review a1icationj is, accordingly, 
dismissed 

• 	 • 	
(Lakshman Jha)) 

SRK/  Member(J) 
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Notes of office above. 	 . 

In view of Appndx. IV of C .A.T. R1es of Practice; 

D.B./S.B. may. please be constituted for hearing of 

aforementionedgreviewsaJ\' 	 r 

Ut 

09.10.2001 : 	A Single Menber Bench of Mr1 Lkshrnan Jha, 

Member(J), is constituted for hearing on .. 

12.100200J.,6 

skj 	 (B.Nngh Neelam)/VC 
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